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ODISHA ACT 2 OF 1945
THE ODISHA STAMP (SURCHARGE AMENDMENT) ACT, 1945

(8" June 1945)

AN ACT TO AMEND THE INDIAN STAMP ACT, 1899,
IN ITS APPLICATION TO THE PROVINCE OF ODISHA

HEREAS it is expedient to enhance tho stamp duties
pavable under the Indian Stamp Act, 1899, as amended by 11 of 1899
the Orissa Stamp (Amendment) Act, 1943, in its application g.ca Act
to the Province of Orissa ; VI of 1943
AND WHEREAS the Governor of Orissa has, by a Procla-
mation under section 93 of the Government of India Act, 1935,
agsumed to himself all powers vested by or under the said Act
in the Provincial Legislature ;
NOW, THEREFORE, the Governor of Orissa in exercise of
the legislative powers assumed to himself by the Proclamation
aforesaid, hereby enacts as follows :—

Short title, 1. (1) This Act may be called the Orissa Stamp (Surcharge

extent and A mandment) Act, 1¢45
commence-

ment (2) It extends to the whole of the Province of Orissa.
(3) It shall come into force on such date as the Provincial
Government may, by notification in the Gazette, appoint.
Enhance-

- 2. Notwithstanding anything contained in the Indian Stamp
Stamp duty Act, 1899 (he -einafler called the principal Act), as amended by II of 1899
. the Orissa Stamp (Amendment) Act, 1943, all stamp duties Qrigsa Act
leviable under the principal Act, shall, except in respect of Bills VI of 1943

of Exchange, Chequfs, Promissory Notes, Bills of Lading,

Letters of Credit, Policies of Insurance, Proxies and Reccipts,

be increased by a surcharge at the rates spccified in the
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@ Am'; | Schedule annexed hereto. -
::"‘l‘ A’PPUCWQH 3. The provisions of the principal Act, save in so far as they
of Ma coip:}e‘;;rt’“‘ are inconsistent with anything herein contained, shall apply to
Aot V this Act.
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THFE SCHEDULE
(See Section 2)

Rates of surcharge on stamp duti s leviable under the Indian Stamp Act, 1899,
as amended by the Orissa Act VI of 1943 in its application to Orissa

Rates of surcharge
’ n 1. On every whole rupee o o Four annas per rupes
| 2. (a) On a fraction of a rupeo not cxceeding One anna
)| 4 annas.
() On a fractior exceeding 4 annas, but not Two annas
exceeding 8 annas.
(¢) On a fractivn excoeding 8 annas, but not Threo annas
exceeding 12 annas. ]
(d) On a fraction exceeding 12 annas, but loss Four annas

tha 16 annas. .
Erxample—On a duty of Rs. 12.8-0. the surcharge will bo (12x4)+42 annas, i.e.,
Rs. 3-2-0, and the total duty chargeable will be R, 15-10-0.
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